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CENTRAL ADMINISTRATIVE TRIBUNAL,
BANGALORE BENCH,

ORIGINAL APPLICATIOV NOS. 517, 518, 811, 813 & 890/ 1994

TUESDAY, THE 26TH DAY OF JULY, 1994

1 : Shri Justice P.K. Shyamsundar eee Vice Chairman

Shri T.V, Ramanan eve  Member (A)

Yo shri L. Shivalinga,
S/o Lingaiah, Major,
: Working as Farm Hand, . '
'; : Residing near Madhu Store,
Post Sanjeevini Nagar,
Hebbal,
Bangalore - 560 024,
(0A No. 517/ 1994)

/2f Shri Murugadas,

S/o Mannangatty,

Major,

v Working as Farm Hand,

: Regsident of Farm Quarters,

No. T/44/ 1, Hebbal, :

U 8 Bangalore - 560 024. eee Applicants
( DA No. 518/ 1994)

E_ SN

(By Advocate M/s V, Javahar Bahu )

/ 3+ Shri Revanna,
S/o Rancaiah,
agud about 28 years,
Working as Farm Hand,
O0ffice of the Officer
Incharge, Military Farm,
Hebbal, Bangalore-24 &
residing at Military Farm
e Quarters, Hebbel, .-~ - o
Bangalore - 24, ' |
v ( On No. 011/ 1994) : :

- 4, Shri 0. Rangappa,
S/o Obanna, aged about
29 yuwars, working as Farm-Hand,
Office of the Officer Incharge,
Military Farm, Hebbal,
t S bangalore-24 and residing at
AT AP Military ferm Quarters,
R T . Hebbsl, Bgngalore - 24,

T e N ey 0A No. 813/ 1994 ' ‘
! ’4’ : ' -\‘ \: ( / ) ..-02/"
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//g. Shri Hanumenthajl
¢ S/o Ranga, aged"%bout 40 %‘Ml“a,
working 88 Farm% and,
| office of ths dhficar Inc%arge,
military Farm, ﬂebnal, |
Bangalore-24 & ifesiding at
military Farm Quarters Noub,
Hebbal, Bangalorfe-24. .se
( O& NO.‘FQU/ 1994 )

e

Applicants

(By A%Vocate Shﬂi M.S. Ananda Ramu ) ;
P
Ve. ‘ v

1, The Unfon of If
by its Secretaﬂ
rinistry of De#
N ew Delhi. a ‘

2. The Deputy 0ir)

ctor of
FMilitory Farm,HBaGQUBFt%Yﬂy
Southern Command, Kirkeej
pune=3. W

3. The Deputy Dirgctor Gaﬂa*al,
military farm, /
Army Headquartlers,
D.M.C. Branch;
New Delhi. f ‘ ‘

4, The Assistant{pirector,
military Farmyl

Officer Inchalfge, : ‘
Hebbal,

Military Farmy
Bancalore-24,

S shri{ B.B. Biéﬁaa, ‘
Assistant Diﬁ ctor, Milﬂtary Farm, ; N
Ofticer Inchahge, Military farm,

Hebbal, Bangaliore = 24, «ss Respondents

-+ ( By Jadvocate Shri M.S. padmarajeish, Senior
ftanding Counsel ror Central Govermnment).

Y]

DRDER

Shri Justice P.K.ﬁShyamsunddm, Vice Chairman

| Heard m/{ V. Jevahalr Betu/ Ananda Remu for the spplicents

_ :
end the learned Si
‘ \

|
i
roneterrinlg rhair clients trom militsry Ferm,

anding Coqrsel. m/e Javehar Batu/ Ananda Ramu

combat the order |
.....3/—
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Hebbal, Bengalore., It is strpndously urgéd that the applicants
being the Farm Hands had been maliciousely picked up.for unjust
shift from their native soll which has resulted in extreme hardship

not merely to them but aleo to their tamilies, It is pointed out

because the applicants were the office bearers/ members of a
union of Farm Hands constituted under law, the administration

taking exception to this kind of congregation had sought to paralise
the applicants and their colleagues in the other cases which are
also presently dealt with,

2. We have perused the file and found that all transter
orders have bgen made. in public intorest. The argument is that

the applicants are singléd out in migration to en outside terri-
tory and that the orders sufter from malafide but we see no such

thing, We are satisried with the(«ﬂ::rder and is not vitiated by
nalaride.or any other intention , Under the circumstances, these
applicatione t.hurc:foruffuilo The appliéuntu should join thelr noew
places of work and aftor completing one year's tenure in the new
places of posting, the,appiicants may if ao advised maske Tepresen—

tstions ‘to the department for their retransfer. to Bangalore. =~ I '

that 1s done and if in view of the appropriste authority tinding

that the applicants' prayer for a transfer back to Bangalore is
justiried, the authority may consider such representation in as |

sympathetic light as possible and with all things being equal

"'4 ' coq.‘/"’
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may make order retranef(érring the |applicants to Bangalore. In the
f
_ i
peanwhile, the applicenits will be entitled to retsin the officisl
| :
quarters at Bangalore for s periog of two months rrom today.  With
' i
| i ¢ |
this direction, thess a‘pplicatim which otherwise tail shall stand '
dismissed. No costs. i
|
|
' ! [ e ' . . v
m,/ | ' \/ ‘\k/ -~ L/’
( T.v. Remanan ) . ( P.K., Shyamsundar ) .
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CENTRAL ADMINISTRATIVE TRIBUNAL,
{ _ BANGALORE BENCH,

ORIGINAL APPLICATION NOS. 517, 518, 811, 813 & 890/ 1994

TUESDAY, THE 26TH DAY OF JULY, 1994

Shri Justice P.K. Shyamsundar eee Vice Chairman

Shri T.V, Ramanan eee  Member (A)

te  shri t. Shivalinga,

: $/o Lingaiah, Major,
Working as Farm Hand,
Residing near Madhu Store,
Post Sanjeevini Nagar,
Hebbal,

Bangalore - 560 024.
(OA No. 517/ 1994)

2, Shri Murugadas,
S/o Mannangatty, . _ i
Major, ' : ‘
Working as Farm Hand,

Resident of Farm Quarters,

No. T/44/ 1, Hebbal, :

Bangalore ~ 560 024. eee Applicants
( OA No. 518/ 1994)

(By Advocate M/s V. Javahar Babtu ) _ E

3. Shri Revanna,
S/o Rangaiah, ;
aged about 28 years, f
Working as Farm Hand, ' '
Office of the Officer
Incharge, Military Farm,
Hebbal, Bangalore~24 &
residing at Military Farm
Quarters, Hebbal,

Bangalore - 24, _
.- A OA No..811/ 1994) . .
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4, Shri D. Rangappa,
s/o Obanna, aged about
29 years, working as Farm=Hand,
Office of the Officer Incharge,
Military Farm, Hebbal,
angalore-24 and residing at
Military Farm Quarters,
Hebbal, Bangalore - 24,

( 0A No. 813/ 1994 ) cees2/=
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1.

2.

3.

S.

Shri Justice P.K. Shyamsuhdar, Vice Chairman

L:/// and the learned Standing Counsel. M/s Javahar Babu/ Ananda Ramu

combat the order transternring their clients from Military Farm,

Shri Hanumantha, ' .

s/o Ranga, aged about 40 years,

working as Farm-Hand, ‘

office of the Officer Incharge,

military Farm, Hebbal,

Bangalore-24 & residing at

military Farm Quarters No.b6,

Hebbal, Bangalore-24. . ese Applicants
( OA No. 890/ 1994 )~

(By Advocate $hri M.S. Ananda Ramu )

Vs

The Union of India
by its Secretary,
Ministry of Defence,
New Delhi.

The Deputy Director of
Military Farm, Headquatters,
Southern Command, Kirkee,
Pune=3.

The Deputy Director General,
Military Farm,

Army Headquarters,

D.M.G. Branch,

New Delhi,

The Assistant Director,
Military Farm,

gfficer Incharge,
Military Farm, Hebbal,
Bancalore-24,

Shri B.B. Bisuas,

Assistant Director, Rilitary Farm,
Officer Incharge, Military Farm, o
Hebbal, Bangalore = 24, ees Respondents |

w+ ( By Advocatd Shri M.S. Padmarajaiah, Senior
Standing Counsel tor Cghtral Government).

ORDER

‘ ,
Heard M/s V. Javahar Babu/ Ananda Ramu for the applicants

‘ veees3/



Hebbal, Bengalore. It is strgnMously urged that the applicents
being the Farm Hands had been maliciously picked up for anust
shift from their native soil which has resulted in extreme hardship
not merely to them but also to their ramiiiaé. If is péinted out
because the applicants were the oftice bearers/ members of a

union of Farm Hands constituted under law, the administration

taking exception to this kind of congregation had sought to parslise
the applicants and their colleagues in the other cases which are

also presently dealt with.

2, We have perused the file and found that all transter
orders have begen made - in public'interest. The arqument is that
the applicants are singled out in migration to an outside terri=
tory and that the orders suffer from malafide but we see no such

thing, We are satistied with the order and is not vitiated by
malafide or any other intention ., Under the circumstances; these
applications therefore fail. The applicante should join their new
places of work and after completing one year's tenure in the new
places of posting, the applicants may if so advised make represen-

. tations tbfthe'déﬁaifméﬁt for their retransfer: to'Bangalore., If
that ig done and if in view of the appropriate authority tinding
that the applicants' prayer tor a transfer back to Bangalore is

justitied, the authority may consider such representation in as

sympathetic light as possible and with all things being equal

eeecd/=



PP

-4 -

may make order retransferring the applicants to Bangalore. In the

meanwhile, the applicants will te entitled’to retain the official

|

quarters at Bangalore tor a period of two months rrom today. With

this direction, these applicatiens which otherwise tail shall étand

|

dismigsed. NO costs,

|
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( T.v. Ramanan ) ( P.K. Shyamsurdar )

Member (A) ‘: TRUE, COPY vice Chairman
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